OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRICT, TIS HAZARI COURTS, DELHI

19, 36095
No. :3';92__ /Genl./West/THC/2024 Dated, Delbi the 24/ 9/>Y

Sub.:- Regarding the Circular No. F61(2225)/Misc Matter/DD(CPU)/DWCD/2024/9329-37
Dated 11.09.2024 of Mr. Syed Mohsin Ali, Dy. Director, Government of NCT of Delhi,
Department of Women & Child Development (Child Protection and Development Unit),
5% Floor, MPISBT Building, Xashmere Gate, Delhi - 110006 along with the copy of
Model Guidelines with respect to Support Persons under Section 39 of POCSO Act,
2012.

Forwarded copy of the Circular No. F61(2225)/Misc Mattet/DD(CPU)/DWCD/2024/9329-37

Dated 11.09.2024 of Mr. Syed Mohsin Ali, Dy. Director, Government of NCT of Delhi, Department of

Women & Child Development (Child Protection and Development Unit), 5® Floor, MPISBT Building,

Kashmere Gate, Delhi - 110006 along with the copy of the Model Guidelines with respect to Support

Persons under Section 39 of POCSO Act, 2012 (2024) formulated by by National Commission for

Protection of Child Rights (NCPCR), Janpath, New Delhi received, on the subject cited above, from

Department of Women & Child Development (Child Protection and Development Unit), Government of

NCT of Delhi, 5 Floor, MPISBT Building, Kashmere Gate, Delhi — 110006 for information and

immediate compliance/necessary action to:-

1. Ld. Chairperson, Vulnerable Witness Deposition Complex (VWDC), West District, Tis Hazari
Courts, Delhi.
. The Chairman, Website Committee, Tis Hazari Courts, Delhi with the request for uploading the
same on Centralized Website as well as on the Website of West District.
3. PS.to the Ld. Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.
4. The R&I Branch, West District, Tis Hazar Courts, Delhi with the request for uploading the same
on LAYERS.

A
-

(Ajay Gupta)
District Judge (Commercial Court) -05/
Officer Incharge General Branch,
West District, Tis Hazari Courts, Delhi
Enclosure:~ As above.
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Government of NCT of Delhi \: ¢
Department of Women & Child Development . s

(Child Protection and Development Unit) 0% 233 o5 5

e

5% Floor, MPISBT Building, Kashmere Gate, Delhi-1 10006 -~
E-mail:- scpsweddelhi23@gmail.com
F61(2225)/Misc Matter/DD(CPUYDWCD/2024 Dated:

7329~ 3%
CIRCULAR ?’ T sep 20 4

The section 39 of the Protection of Children against Sexual Offences
(POCSO) Act, 2012, emphasizes the crucial role of Support Persons in
providing justice and support to child victims throughout legal proceedings.
The Section specifically outlines the need for children to receive assistance
from experts and other professionals.

It is informed that the National Commission for Protection of Child
Rights (NCPCR) has formulated Model Guidelines regarding Support Persons
under Section 39 of POCSO Act, 2012.

In view of the above, all concerned stakeholders are hereby requested to

ensure strict implementation of these guidelines within their respective
districts.

Encl: As above. M/

(Syed Mohsin Ali)
" i Dy. Director- CPDU
F61(2225)/Misc Matter/DD(CPU)/DWCD/2024 /A} Dated: |

To: 737 7
1. The Ld. Principal District & Session Judge (All Districts) M ; q_g{\
2. The Commissioner of Police, Delhi u:w)’{- P (”3
3. The District Magistrate (All Districts) W “}
4. The Juvenile Justice Boards (All Districts) ..,/
5. The Child Welfare Committee (All Districts) )
6. The District Child Protection Unit (All District) [mbgc
. _ ag's 24
Copy for information to:- P> 95]0‘7 {22

1. The Chairperson, NCPCR, 5™ Floor, Chanderlok Building, 36, Janpath,
New Delhi-110001

2. OSD to Director, DWCD, GNCTD

3. SO to Addl. Director, DWCD, GNCTD W

>

(Syed Mohsin Ali)
Dy. Director- CPDU
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